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MR. SPEAKER : I read it in the papers 
that the case has gone to the court. 

SHRI S. M. BANERJEE: I never 
wanted to discuss the point of law; I wanted 
to k now about the point of procedure. 

MR. SPEAKER : Tbe H,'me Minisler 
will let me know the whole positi:ln. 

SHRI S. M. BANERJEE : It was a 
privilege motion. It is not his concern. 

MR. SPEAKER: I will not live anv 
decIsion on it till I hear about Ihe whole 
(,osition. 

SHRI S. M. BANERJEE: Should I take 
it tbat it is p:ndinl with you ? 

SHRI JANESHWAR MISRA r05e-

MR. SPEAKER: I will consider your 
motion. 

SHRI S. M. BANERJEE : What about 
the privilege motion regarding Shri Dange ? 
Will you consider it ? 

MR. SPEAKER: Yes, I will consider 
it and will live a ruling. I have read that 
i, is before the court. But I have to ask the 
Home Minister to let me know the whole 
position. 

14.45 hr •. 

PAPERS LAII> ON THE TABJ.F. 

~port of Iud Ian Institute of Mlnagemelli. 
AblDedabad 

THE MINISTER OF STATE IN THE 
MINISTRY OF EDUCATION AND 
YOUTH SERVICES (SHRI BHAKT 
DARSHAN) : Sir. on behalf of Dr. V. K. 
R. V. Rao, 

I beg 10 Jay on the Table a copy of the 
Annual Report of the Indian Institute of 
Management. Abmedahad. for the )car 
1969·70 logether with a statement rellardiog 
nol laying th,: Hindi vcrsioJl of the Report. 
[PlaCtd In l.thr.,)'. Sit No. LT -4019170J -

FINANCIAL COMMITTEES, 1969.70-
A REVIEW 

SECRETAR Y : I beg 10 lay on the Table 
a copy of the uFinancial Commiltee. 19 ~.70 

(A Review)." 

MESSAGES FROM RAJYA SABHA 

!'ECRETARY: Sir, I have to report the 
following messages received from the Secrel· 
ary of Rajya !>abha :~ 

(i! "In accordance with the provi· 
~ions of rule 127 of the Rules of 
Procedure and Conduct of Busi. 
ness In the Rajya Sabha I 8m 
directed to inform Ihe L<>k 
Sabha thai the Rajya Sabha, at 
its silting held on the 181h 
u u~t, 1970, agreed without 

any amendment to Ihe II ,dian 
Pnst Office (Amendment) Bill, 
1970, which wa s passed by the 
Lok Sabha at its sitting held on 
Ihe 30th July, 1970." 

iii) "In accor ~ncc with the provi· 
.ions of rule 127 of the Rules of 
Procedure and Conduct of Busi· 
ness in the Rajya Sabha, I a," 
directed to inform Ihe Lok 
Sabha t ~t the Rajya Sabha, 
at it. sill;ng held on Ihe 191h 
August, I ~7t , agreed withoul any 
amendment to the Contract 
Labour (ReRulation and Aboli· 
tion) Bill, 1970. which was 
passed by Ihe l,ok Sabha at its 
sitting beld on t ~ .~t  August, 
1970:' 

14.47 br •. 

BUSINESS OF THB HOUSE 

THE MINISTER OF PARLIAMEN. 
TARY AFFAIRS AND SHIPPING AND 
TRANSPORT (SHRI RAGHU RAMAlAH): 
With your permission, Sir, I rise to announce 
Ihat Government Business in this House 
durinp Ihe week commencing Tuesday, the 
75th AUlust, 1970, will consist of :-

(I) Further discussion on Ihe Revised 
l3ud,et for WeSI Ben .. ' forl970·". 


